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(c) Utilisation o f  salt cess pro­
ceeds for works connected with salt 
industry depends on  the number of 
proposals rcccived, financial outlays 
involved, fulfilment by Salt licensees/ 
State Governments o f  the conditions 
laid down for giving assistance out of 
salt cess proceeds and speed a t which 
these works are executed.

(d) Stale Governments have been 
requested to frame, in consultation 
with Salt Commissioner, suitable 
schemes ftir developmentai und labour 
welfare works pertaining to salt in­
dustry. • Further liberalisation of the 
code o f  principles drawn for giving 
assistance out of  sah cess proceeds, 
will also be considered as and when 
necessary.

Settiug up of a Company at 
G auhati for H . P . C.

3413. SH RI SONTOSH M O H A N 
DEV : Will the Minister of 
IN D U S T R Y  be pleased to state :

(a) whether Government have 
decided to set up new company 
with head ' of ice a t Gauhati for
H. P. C. to look after the construc­
tion of paper mills at Badarpur 
(Cachar) Jagiroad (Nowgong) ; and

(b) if so, tlic deUiils thereof and 
when the same is going to be imple­
mented ?

THE MINlSI  LROr INDUS! RY 
a n d  l a b o u r  (SHRt NARA-
Y A N  D A I T  TIW ARD : ( a la n d
(b). No, Sir. The I li»du:>taii Paj^er 
Corporation have only been advised 
to open an office in one of (he 
North-bastcrn  Statfs for better 
coordination of work rclaiing to 
their projects in Nagaland and 
A aiam.
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A case F IR  No. 658, d»ted 2-6-81 
U. S 395/397/342 IPC has been regis­
tered at Police Station KiiJkaji. The 
investigation of the case has b « n  
transferred to  the Crime Branch of 
Delhi Police nod is in progress.

Suppb of Cement to KBraataka

Dacoity in Uoitcd Bank o f  India 
New Dvltki

3415. S H R I R . N .  RAKESH : 
Will the Minister o f  H OM E A F F ­
A IR S  be pleased to state :

3416. S H R I JA N A R D H A N A  
POOJARY : Will the Minister of
IN D U S l RY be pleased to  state :

(a) the basis for allotment of 
cement to dilTerent States ; and

(a) whether GovcrQinent’s atten­
tion hai been drawn to the Hindus­
tan Times dated 3rd June, 1^81 that 
five armed bandits raided the 
G reater KailasK, Nc» Deihi Branch 
of the United Biink «ji India, stubbed 
three of its employee and decamped 
with R<i. 1.23 lakh; and

(b) if So, the details thereof and 
the action taken by the Delhi Police 
ID this regard?

(b) what is the quantity of 
cement allotted to tbe State of 
Karnataka every quarter o f  the 
year ?

TH T  M t N i S l L R O F  IN D U ST R Y  
A N D  LABOUR (SHRI N A R A Y A N  
D A T T T IW A R i) :  (a) The States 
are given alliH’ation of cement every 
qiuirter on the basii o f  consumption 
and keeping in view overall avail­
ability ol cement in the country.

TH L  MINTS n  R O F  S 1 ATL IN 
T H E  M INIS] R Y OF HOME 
A FFA IR S  (SHRI YOG EN D R  A 
M A K W A N A ) : (a) Yes, Sir.

{b) 1 be allocation o f  cement to  
Karnataka during the current calen­
der year upto June; 19K1 has been 
as follows ;

(b) On 2-6-1981 :it 3,^0 P. M. 
inrormalii>n was received regarding 
robbery in United Bank cit India, 
‘M ’ BIdl'V;. OreiUer K^tilasU-l. The 
police iminedi;itet> readied the spot 
and the statement uf the cash clerk 
of the bank was rccortled. It was 
reported that four aitncd peisons, 
o n  the t>f Viiifc and pisioK,
took the t k u i  Oi^iiier uid another 
employee to the ■•t room of the 
b.ink and removed corrcncy notes 
from there. On ciiecking later, it 
was known t'lat the \\as robbed
of Rs.n,23,OOU,.

Quarter Basic Adiioc Total 
allocation allocatioD allocation

Qr. 1/81 
(Jaa.-
M arch)

2,08,000 42,000 2,50,000

Q f.IT/81 2,08,000
(April-
June)

65,000 2,73,000

T o ta l: 4,16.000 1,07,000 5,23,000




